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Sh. Ram Niwas Goel, Hon’ble Speaker in-Chair 
 

1. 11.07 AM The Chair informed the House that for the first time in the history of the House, Annual 
Budget (2023-24) would not be presented as per schedule.  The Chair termed it as an 
unfortunate, unconstitutional and extraordinary incident and requested Shri Kailash 
Gahlot, Hon’ble Minister of Finance to make a statement in this regard. 
 

2. 11.08 AM Shri Vijender Gupta, Hon’ble Members started arguing with the Chair and demanded 
that Notice of Privilege given by him against Shri Kailash Gahlot and Shri Gopal Rai, 
Hon’ble Ministers be taken up. 
The Chair requested the Hon’ble Member to allow Shri Kailash Gahlot, Hon’ble 
Minister to make a statement. 
However, Shri Vijender Gupta, Hon’ble Member continued to argue with the Chair and 
disrupted the proceedings of the House. 
On the directions of the Chair, the Marshalls escorted Shri Vijender Gupta, Hon’ble 
Member out of the House. 
11.16 PM : Shri Ramvir Singh Bidhuri, Hon’ble Leader of Opposition and Other 
Members of Opposition walked out in the protest. 
 

3. 11:16 AM Shri Kailash Gahlot, Hon’ble Minister of Finance made a brief statement and 
apprised the House regarding the circumstances for not being able to present the 
Budget today i.e. scheduled date due to lack of approval from Ministry of Home Affairs 
(MHA). 
 

4. 11.23 AM Shri Sanjeev Jha, Hon’ble Member also expressed his concerns.  
The Members of the Ruling Party entered the well of the House and started shouting 
slogans.   
The Chair requested the Members to resume their seats.   
However, the Members of Ruling Party continued to indulge in sloganeering 
 

5. 11.24 AM The Chair adjourned the House till 12:00 Noon. 

6. 12.04 PM House reassembled. 
Hon’ble Speaker in-Chair. 
 

7. 12.04 PM The Chair gave a Ruling on the Notice of Breach of Privilege against Shri Kailash 
Gahlot and Shri Gopal Rail, Hon’ble Ministers given by Shri Vijender Gupta, Hon’ble 
Member and informed the House that it was received at 10:59 AM, whereas per Rules 
it should be submitted at least 03 (three) hours before the commencement of sitting on 
that day.  He stated that the Notice mentioned leak of contents of Outcome Budget, 
already presented on 20/03/2023, and did not relate to the Annual Budget.  He also 
stated that it was obvious that sole motive of Shri Vijender Gupta, Hon’ble Member 
was to disrupt the proceedings of the House and waste precious time of the House.  The 
Chair also warned Shri Vijender Gupta, Hon’ble Member to be careful in future and not 
waste the time of the House by such frivolous Notice which was also against the Rules. 
 

8. 12.11 PM 
 

Shri Mohinder Goyal, Hon’ble Member made a brief statement condemning the 
irresponsible behaviour of Shri Vijender Gupta, Hon’ble Member for disrupting the 
proceedings of the House.  



9. 12.13 PM Shri Dilip Kumar Pandey, Hon’ble Chief Whip also drew the attention of the Chair 
on the Notice of Privilege given by Shri Vijender Gupta, Hon’ble Member with a 
malafide intent and requested the Chair to refer the matter to Committee on Ethics. 
 

10. 12.14 PM The Members of Ruling Party again entered the well of the House and started shouting 
slogans and created rucks. 
Uproar in the House ensured. 
The Chair requested the members to resume their seats.  However, the Members 
continued to indulge in sloganeering and disrupted the proceedings of the House. 
 

11. 12.16 PM The Chair adjourned the House till 02:00 P.M. 

12. 02.47 PM House reassembled. 
Hon’ble Speaker in-Chair. 
 

13. 02.47 PM Shri Vijender Gupta, Hon’ble Member again raised the issue of Notice of Privilege 
given by him. 
The Chair informed Hon’ble Member that he had given a Ruling in the matter.  
However, Hon’ble Member continued to argue with the Chair and entered the well of 
the House and continuously disrupted the proceedings of the House.  
 

14. 02.52 PM Shri Sanjeev Jha, Hon’ble Member moved a Motion that Shri Vijender Gupta, 
Hon’ble Member be suspended for one year for repeatedly interrupting the proceedings 
and wasting the time of the House. 
The Motion was put to vote and adopted by voice-vote. 
The Chair informed the House that Shri Vijender Gupta, Hon’ble Member has been 
suspended from the sittings of the House for one year i.e. till the next Budget Session. 
As the Hon’ble Member refused to leave the House voluntarily, he was escorted out of 
the House by the Marshalls on the directions of the Chair. 
 

15. 02.54 PM Shri Kuldeep Kumar, Hon’ble Member moved a motion that the sitting of the House 
on 23/03/2023 be cancelled on the occasion of ‘Shahidi Diwas’  
The Motion was put to vote and adopted by voice-vote.  
 

16. 03.00 PM  Shri Ramvir Singh Bidhuri, Hon’ble Leader of Opposition and Other Members of 
Opposition walked out in the protest against the suspension of Shri Vijender Gupta, 
Hon’ble Member. 
 

17. 03.00 PM Discussion on delay in presentation of Budget: 
Taking the sense of the House, the Chair allowed a discussion on the delay in 
presentation of Budget. 
The following Members participated in the discussion: 

1. Shri Sanjeev Jha 
He also moved the following Resolution with the leave of the House : 

 

“The Legislative Assembly of NCT of Delhi having its sitting in Delhi on 21 March 
2023 with presentation of Annual Financial Statement as the sole item on agenda for 
the days, resolves that: 
 

Taking note of the fact that a conspiracy has been hatched to thwart the welfarist 
agenda of the elected Government of NCT of Delhi by way of derailing the budgetary 
allocations for health, education and other pro-people measures; 
 

Taking further note of the fact that the Chief Secretary, the Finance Secretary and 
other officers concerned have, willingly suppressed the relevant communications, in 
collusion with the office of Hon’ble LG and the Government of India so as to create 
financial crisis in the National Capital and to portray it as a failure of elected 
Government; 
 

Expressing serious concern about the way the Government of India is resorting to 
vindictive action against more than 2 crore people of Delhi for the simple reason that 
they chose to elect a pro-people Government; 



 
Alarmed with the incongruity in the Transaction of Business Rules which runs contrary 
to the extant Statutes and the Constitutional provisions as well as the judgment 
delivered by the Constitution Bench of Hon’ble Supreme Court of India in Government 
of NCT of Delhi v. Union of India & Anr. dated 04 July 2018; 
 

Dismayed with the fact that the Annual Financial Statement (Budget), which is 
universally acknowledged as a secret document till it is presented to the Members of 
the Legislature on the floor of the House for their scrutiny and approval, is subjected to 
prior scrutiny by the lowest of functionaries of the Ministry of Home Affairs in the 
Government of India, which practice is wholly unconstitutional and unlawful; 
 

Calls upon every citizen of Delhi and the country to understand the machinations of the 
anti-people forces operating through Central Government; 
 

Condemns in no uncertain terms the high handedness unleashed by the Government of 
India against 2 crore people of Delhi which is unconstitutional, illegal and 
undemocratic; 
 

Recommends that the Transaction of Business Rules be amended to remove the 
unconstitutional and unlawful restrictions imposed on the elected Government through 
gross illegality and to adhere to the Constitutional provisions that empower the elected 
Government, as upheld by Hon’ble Supreme Court of India; and 
 

Resolves that the conduct and role of the Chief Secretary (Delhi), Principal Secretary 
(Finance) and others in the delay in scheduled presentation of Budget to the Legislative 
Assembly, be referred to the Committee of Privileges for detailed examination and 
report.” 

 

18. 03.13 PM Shri Dilip Kumar Pandey, Hon’ble Chief Whip moved a Motion that the Notice of 
breach of Privilege given by Shri Vijender Gupta, Hon’ble Member with a malafide 
intent be referred to Committee on Ethics. 
The Motion was put to vote and adopted by voice-vote. 
 

19. 03.14 PM Discussion on delay in presentation of Budget continued: 
 

2. Smt. Raj Kumari Dhillon 
3. Shri Rituraj Govind 
4. Shri Kuldeep Kumar 
5. Shri Somnath Bharti 
6. Shri Rajesh Gupta 
7. Shri Rajendra Pal Gautam 
8. Shri Raaj Kumar Anand, Hon’ble Minister of Social Welfare 

(03.50 P.M. : Shri Ramvir Singh Bidhuri, Hon’ble Leader of Opposition and other 
Members of Opposition Party came back in the House) 
9. Shri Gopal Rai, Hon’ble Minister of Development 
10. Shri Ramvir Singh Bidhuri, Hon’ble Leader of Opposition 

Shri Arvind Kejriwal, Hon’ble Chief Minister replied to the discussion. 
The Resolution moved by Shri Sanjeev Jha, Hon’ble Member was put to vote and 
adopted by voice-vote 
 

20. 04.24 PM The Chair adjourned the House upto 11.00 AM on Wednesday, 22 March 2023. 
 

Delhi  
21 March, 2023   

 Raj Kumar 
Secretary 








